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28.07.1999 o

Mr. J.K. Kaushik, Counsel for the applicant.

Mr. S8.S. Vyas, Counsel for the respondents Nos. 1 and 2
None present for the respondents Nos. 3 to 10.

The learned counsel for the applicant;+ submits, -that

the post of Power Controller stands abolished after, this
application was filed, hence he is not likely to get any

relief even if he succe'éas - in the O.A. Learned counsel for

the applicant submits that this application has’ thus become
infructuous.

We have considered the submission. In view of
abolition of the post of Power Controller as submitted by

the learned WEI for the applicant, in our opinion, the

present application has become infructuous and consequently

deserves to be dismissed and is hereby dismissed.

( A.K. MISRA )
Judl. Member

No order as to costs.
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